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Survey of Tea Market

373. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a sur-
vey of tea market in the Western
States of the U.S.A. was recently made
by the Tea Adviser;

(b) it so, what were his findings;
and

(c) what measures have been sug-
gested by him to improve the Indian
Tea Trade in those countries?

The Minister of Commerce (Shri
Eanungo): (a) No, Sir.

(b) and (c). Do not arise.
Export Duty on Tea

374. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that he re-
marked at the previous Joint Import
Export Advisory Committee meeting
that Government would consider the
demand of tea industry for reduction
in or abolition of export duty on tea,
if it was assured that as a result of
such a step there would be an appre-
ciable addition to tea exports;

(b) if so, assurance in what way and
form was conceived in the above re-
marks;

(c) whether increase in production
of tea to a certain extent would be
sufficient to justify consideration of
the case; and

(d) if so, to what extent?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The remarks
referred to by the Hon'ble Member
should be construed in the general
context in which they were made. It
was stressed that it was presumed
that the industry can bear the export
duty and that export will not be
affected even it export duty continued
to remain in the picture. It was also
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stressed that it would be a point for
consideration if one was sure that by
the removal of the export duty a fair-
ly large additional quantity of tea cam
be exported. This aspect of increased
exports is always taken into consi-
deration in deciding the tax strue-
ture on the tea industry.

(c) and (d). A mere increase in
production alone will not ensure any
appreciable addition to tea exports.

Ship-Scrapping Industry

Dr. Pashupati Mandal:
375. Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Indian ship-scrappers have urged the
import licensing of uhserviceable
ships of foreign origin to the tune of
2 lakh gross tons per annum {for
breaking;

(b) whether encouragement of
ship-breaking besides providing ex-
tensive employment opportunity and
yielding the exchequer handsome re-
venue by way of taxes, will ensure
steady raw material supply to the em-
gineering units and re-rollers;

(c) whether the ship-broken re-
coveries would obviate the direct im-
port of re-rollable scrap, industrial
scrap, non-ferrous items, machinery
etc. to a very large extent and there-
fore the import licensing of scrap
ships will not call for a fresh ex-
change allocation of any great mag-
nitude; and

(d) if so, whether it is not the im-
tention of Government to give the
ship-scrapping industry the considera-
tion it rightly deserves?

The Minister of Commerce (Shri
Kzanungo): (a) Yes, Sir.

(b) to (d). The avdllability of in-
dustrial and re-rollable scrap withim
the country has gone up owing to the
increase in the production of steel.
But on the other hand, the demand
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for industrial scrap in the country has
come down due to the greater avail-
ability of prime materials. The scrap
that would become available by
‘breaking up of ships would not elimi-
‘nate the need for import of industrial
scrap of categories different from
those available as a result of  the
‘breaking up of ships. Besides, very
few re-rolling mills in the country
would be able to utilise the types
of re-rollable scrap that would be
.available from the dismantling of the
ships. Thus there is hardly any
scope for allowing import of old ships
for breaking up purposes with a view
to utilisation of scrap for home
consumption, as the demand for con-
sumption 2f scrap accruing therefrom
in the country is very limited. How-
ever, according to the existing policy,
applications for import of old ships
for breaking up purposes are consider-
ed on merits of each case, provided
the possibility of earning foreign ex-
change by exports of resultant scrap
and material so as to result in a net
earning of foreign exchange, is con-
clusively established to the satisfac-
tion of the Chief Controller of Im-
ports and Exports.

feeelt ® Y afeai

Yot & wEEER meR oA
FAE FT FAT FGT F

(%) foeelt & = afeel
EH g aF AT gE R ;

(&) 71 3T g&@R F a|a
doadiy AeT ¥ @ W F fad 2
Tfy frm @ @ ;

() afe g, @ foadt ; s

(o) #m @R F W afoe &
TWH & 79 ® T 7 & g F:8
w3ty fafma A § ok ¥ st &=
aF gar @ s ?
| ot (W0 o T ITR) : (F)
(?) = felt R gaR faamr
2041 (Ai) LSD—3

CHAITRA 6, 1884 (SAKA)

Written Answers 1992

(faeeit Trqaste oe) i ey famrr
i (faelt Saemiie wEfEr)
F ey & o a% foeelt & fafw
WEE # IR WEE AR NE gFH
FaTs 9 | T AFW A gEW T
s § gram g A g &

(R) == Quex www [foit
AT FA@ I AW & T T
A oty § went &9 ¥ @ ¥ fag
T T AR (W) W afefea €]
R g W, fo A fae
o i § & o, faeet R
fm § o, (8% OO FIE
F 7 AR g I afeaat § frerer
oA aM NIATEE [ S @
g

(3) == gaxe # 1= afoe w
g F1 FW faeet T fw A a@iw
femr mm a1 @@ F QouR wEM,
3xo @M, 0 Flwdl, 3% TEGH-
@ (TE) #R s¥,300 AW g
&TRT ¥ TRW [ FElE w@W
Tfe & dA Y A & S g g,
o 93 {30 93 9T T F AT
AEE AT A | AT aF @ ek
o (T ST sEfy § s '
I Ffaw) Rav g & w=w
Qou¥ WFMI HX ¥ gFM! #1 fwfor
UG

(¥) gfert s Aifeat /1 ger
N A FowwwE, ¥ st
G 71 F19 W W fony w7 &f far
AT E, S TF 04 TH i T st
(¥fmfoam) fear o 561 & 1 7=
RY THT F1 AT TR A g
e & 53 o F wvar &) wfivger
ﬁmﬂﬁ"{ﬁ'ﬁﬁ':omﬂﬁm
1 FH T & T 2 AR we
YWTFRE R faFa s e @ e
™ AT ¥ uRne feEe, eeR





